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(c) Yes. The hAumber so far select-
ed is short of the required number
of 30 for this category by 3.

fd) All necessary steps have al-
ready been taken and the staffing of
the expanded organisation is expect-
ed to be completed by the end of this
month.

NAGPUR-NACEBHIR RAILWAY LINE

€38. Shrl Jasanl: Will the Minister
of Ballways be pleased to state:

(a) whelher a survey for 4he con-
version of present Nagpur-Nagbhir
Rallway line from narrow gsuge to
Broad gauge was made with a view
to connect this line with Bhairam-
€arh, Jagdalpur-Vizagapatnam route
to tap Baliadila {ron-ores;

(b) if so. when the survey was car-
7led out: and

(c) whether there is any proposal
for the construction of this rallway
Une in the near future?

The Deputy Miafsser of Rafl-
iy ,&nnd Teaosport (Shri Alagesan):

(b) In [945--48.
(c) No.

‘EMPLOYEES’ PROVIDENT Fumps ACY

639, Shri Tashar Chatterjea: Wili
thet Minigter of Laboar be pleased to
elate:

(a) whether it {s a fact that the
indlan Jute Mills Asscciation bas ap-
plled to Government for exemption of
their member mills from the provi-
glons #f the HEmoloyees’ Provident
Funds Act 1952;

(b) if so, what is exactly the pro-

osal of the Indian Jubse Mills Assocla-
flon and whether Government have
taken any decision op it;

(c) whether Government have also
rcceived any representstion from the
Bengel Chatkal Mazdoor Union on this
questlon; and

(84) it so. what acuon Government
thave taken on it?

The Minlater of Ladour
Gird): (s) Yes, LA BR L

(b) The propozal of the Indian
Jute Mills Acsgo2lation is that since
the members of the Assoclation have
modified and are prepared to mod
further, I required, thelr provideat
fiind schemes in 2ccordance with the
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Employees’ Provident Funds Scheme,
1952, they should be exempted fram
the scope of the Employees’ Provi-
dent Funds Act. 1952. The applica=
tions for exemption are under
examination in consultation with the
Regional Provident Fund Co
sjoners, the State Governments aud
the Labour Unions. Pending disposal
of applications for exemption, re-
laxstion orders from the proviaiona
of the Scheme have already been
issued to the Jute Miils (whlch applied
for exemption on or before 31st Octo-
ber. 1952) by the Central Provident
Fund Commissioner in exercise of
powers vested in him under para-
graph 79 of the Employees’ Provident
Fund Scheme.

(c) and (d). The Benga! Chatkal
Mazdoor Union have objected to the
claim of the Indian Jute Mills Asso-
ciation for exemption being granted
to their member mills from the pro-
visions of the Act. pazticularly on the
ground that the adminldirative
machinery of the Funds should not
vest with the managements but
should be tran:ferred to the apgtb
friate authority under the Act his

at present under the consideration
of Government.

Podu CuLTIVATION

640. Shrl Sanganea: Will the Minis>
ter of Food aad Agricnitore be pleased
to state:

(a) whether Dr. J. D. N. Versluys,
the representative of the U.N E.S.C.O.
visited Orissa in the month of Septem-
ber, 1952 to study the steps taken by
the Government of Orissa in regard to
Podu cullivation;

(b) it so. whether he has conferred
with the Government of Orriaa; and

(c) what are his Impressions about
Podu cultivation in Orissa?

The Mialater of Food amd
ture (Shri Kidwai): (a) Yes.

(b) Yes.

(c) The Orlssa Government report
that be has made asome general &
gestion about the problem of
cultivation.

Agricad-

Avi-INDIA SEAZARERS’ FEDERATION

641, Prof. D. C. Stharma: Will the
Minister of Tva at be pl d %o
state:

(8) whether & deputation of the All
Iudla Seafurers Federation has met
the Minister of Transport. and

(b) if so, what proposals the depes
tationlsts have pua before him?
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The Deputy Minister of Rail-
:a)y,ynd Transport (Shri Alageszn):
fa es.

{b) The proposals referred to the
establishment of Seamen's ‘®mploy-
wment offices, delegation to the lan
Regional Maritime Conference and
eliglbility of 'Seamen who are out of
employment for more than one year
for free medical treatment

Ercor

842, Shrl N. M. Lingam: Will the
Minister of Food and Agrienitare he
plessed to state:

(a) whether Government
porting any ergot;, and

(b) what steps have been taken to
produce ergot art!ftcially in India?

The Minister of Food ama Asgricul-
targ (Shrl Kidwsi}): (a) Yes.

. (bErgot is’ the dried "sclerotlum”™

resting stage) of a parasitic fungus,
‘claviceps purpurea”. which infects
and developgs on the flower of the
rye plant. Ergot is alreadvy being
grown in Madras State and that Gov-
ernment has been advised to increase
its suoplies. A scheme submitied by
Assaro Government for financial as-
sistancc from the Indian Council of
Agricultura) Research is under consk
deration. The development of ergot
is also included in a secheme of the
West Bengal Government.

are im-

Di1STRICT MEDICAL OffICERS

643. Sbri Nambiar: Will the Minis-
Rer of Rallways be pleascd to state:

(a) whether 1t is a fact that two
District Medical Officers who retired
on Superannuation were re-employed
on the Northern Railway and if 8o,
why;

(b) whether these postings have
afected the promotions of the junior
Medical Officers:

(c) whether Government propuse to
place on the Table of the House the
names of those re-employed with the
particulars of excess amount spent on
that account;

(d) whether it is also a fact that
they (re-employed) have applied for
further extension of their employment
and if so. whether their request has
been granted, and

(e) whether it is the practice to re-
employ those retired on super-an-
nuatfon and it so, whether all applica-
tions received will be s(railarly consi-
Prred?
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The Deputy Minlster of Rall-
ways and Transport (Shri Alsgesaan):
(a) Yes: no serviog Medical officers
with the requisite <quallfication and
experience were available for ap-
poilntment on the Northern Rallway.

(b) No.

(c) Dr. R. C. Mahajan and Dr.
H. S. Chhachi; there was n0 excels
amount spent on this dccount.

(d) No.

(e) Yes, for short periods, in cate-
gorles where no suitable serving em-
ployee is available for appointment,
or there is a shortaRe of trained per-
song. Applications received are con-
sidered on merits.

BRIck MANUFACIURING COMPANY Af
MyYsSORE MIvES

R44. Sbrl Thimmalab: Will the
Minister of Labour be oleased to state
whether it js a fact tbat the brick
manufacturing company: at Mysore
Mines in Kolar Gold Fields has been
closed and if so. the reasons therefor?

The Minister of Labour (Shrl V., V.
Girl): Yes: the factory was closed as
it was reperted fo be running at a
loss.

Cow SLAUGHTER

645. Sardar A. S. Saizal: (a) WIU
the Minlster of Food and Agricullure
be pleused to state whether Govern-
ment have implemented all thz recom-
mendations of the Committee which
wss set up to find out ways and
means to ban cow slaughter in India?

(b) If the reply to part (a) above
be in the negative. what time Gov-
ernment wili tak: to implement the re-
commcendations’?

(c) Is it a fact that Government ave
further examining the matter as re-
gards unlicensed and unauthorised
gslaughter of cattle?

(d) Do Government promose to male
a law for orohibiting slaughter of
cattle? 2

The Minister of Food and Agrticar-
ture (Shrl Kidwai): (a) and (b). The
Government of India appointed.an
expert committee to consider and re-
commend a comprehensive plan of
action for preserving the cattle wealthy
of the country and for promotlng its
development. The Committee sub-
mitted its report in November 1948.
Coples of the report were circulated
to the members of the House. The
Committee recommended inter alia,
that the slaughter of cattle was mot





